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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

ERNAKULAM BENCH 

O.A. No. 	305 
N. 

P.K. Thomas and 4 otherS 

1992, 

DATE OF DECISION 5.1.93 

Applicant (s) 

Mr. Pirappanade V. SreedhararAe for the Applicant (s) 

Versus 

pion of India represented by its 

Se6ret&rY* Milli ' try ot o6fence ,ResP00dt (s) 

New Delhi and others 

Mr. T.P.M. jbrahimkhan#AC:GSC Advocate for the Respondent (s) 
11 

CORAM: 

The Hon'ble Mr. N. Dharmadan, Judicial 11ember 

. Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not ?- 
Whether their Lordships wish to see the fair copy of the Judgement ?- 0  
To he circulated to all Benches of the Tribunal ?L 

JUDGEMENT 

Mr.N .4  arrnadan, Jud ii aj. Member 

Aplicats are StorekeePers working in the Naval. Base 

Cochjfl. They : açe . '..aggrieVed by Annexure-Il order by which 

they have.beefl transferred to various places along with 

others by a commofl order. 

2. Accordingto the applicants, their transfer is against 

the policy statement contained in Annexurel dated 12.12983. 

The relevant portion is extracted below: 
'I 

"a) Transfers Wjll, as far as possible, be effected 
on prontion from a lower rank to the higher. 

b) transfers other than on pronotion will be 
effected where warranted by exigency of service 
or on grounds of administrative necessity or in 
pujc interest.' 

According to the applicant, there is no Public interest or 

exigency of service warranting their Shifting from Ccchjn 

tho various places. the transfers are illegal and violative 
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Of the policy laid down by the department in the  matter 

of transfers. 

Resp0ndnts in the  reply statement submitted that 

Anflexure i po1icvttemer has been superseded by later aken 
decisions/in this behalf. Theyproduced as Annexures 

R3(a)(b) and (c) e They  have submitted that the transfer 

CCiOU1d be effected in the existing grade Only in the case 

Of administrative necessiy adopting the principle that 

jndivjdualtTwho have longest stay in a particular station 

can be transferred in the exigency Of service. A general 

transfer of 47 persons have been effected as per the impugned 

O.M. since there is shortage of staff arrangement was made to 

divide the deficiency amongst various establishments with a 

view to ensure that the funàtioning does not get adversely 

affected. it  is in imPlementation Of this licy decision 

that the general transfer has been effected as per the 

impugned proceedings. They further Submitted thatb the 0.?.# 

is liable to be dismissed. 

Having  heard counsel, am of the view that the applicants 

have not made out any case for interference. The case of the 

aPplicants based on Annexure_I that generally transfers are 

effected Only on prontion cflnot be accepted in the light 

of subsequent clause in the sane O.M.Respondents have  

clearly pointed out the administrative necessity for effecting 

the transfers of the applicant.It is also brought to my 

notice that the general transfer of 47 perSonS have been 

effected as per the jmpugned Procedings. Jn the  matter of 
interference and 

general transfers the scope of jurisdiction Of the Tribunal 

is very much limited. 	he Supreme Court has Q 	in 

similar cases  that  (n1es there is strong reason for,  
grojndsf malaf'ide or iiolationof mandatonorms 

interference on/transfer 	effected by the a uthorities 

in public interest Shall not be interfered with. 

S. 
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. 	i this view of the matter, taUng into consideration 

the statement 	the respond ents in, the rePly ;;I  am Of the 

view that there is no substance  in  the  application and it 

is only to be rejected. Accordingly, I dO SO. 

6. There shall be no order as to costs. 

. 

IJ 	 I- 

(N. Dharmadan) 
Judicial Member 
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